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 14. झारख�ड सयं,ुत �वेश �7तयो2गता परPNा अ2ध7नयम, 1995 कG धारा-8 कG उपधारा-(ज) मJ व9णFत, ’’उZतर 

 पिुQतकाओ ं को सरुMNत रखना" वा,यांश को ’’उ>तर पिु:तकाओ/ंओ0एम0आर0 Sheets (Optical Mark 

 Recognition)/Digital Data  को सरुb-त रखना"  वा,यांश से �7तQथा5पत Bकया जाएगा ।   

15. झारख�ड सयं,ुत �वेश �7तयो2गता परPNा अ2ध7नयम, 1995 के धारा-9 मJ व9णFत, ’’सयं,ुत �वेश �7तयो2गता 

परPNा" वा,यांश को ’’झारख"ड सयं%ुत 'वेश ')तयो�गता पर,-ा/अ[खल भारतीय ')तयो�गता पर,-ा या अPय 

पर,-ा जैसा Nक रा5य सरकार 7वारा )नणD)यत ’’ वा,यांश से �7तQथा5पत Bकया जाएगा ।   

16. झारख�ड सयं,ुत �वेश �7तयो2गता परPNा अ2ध7नयम, 1995 कG धारा-14 कG उपधारा-(1) एव ंउपधारा-(3)  मJ 

व9णFत, ‘‘महालेखाकार, Wबहार"  वा,यांश को ‘‘महालेखाकार, झारख"ड" वा,यांश से �7तQथा5पत Bकया जाएगा ।   

17. झारख�ड सयं,ुत �वेश �7तयो2गता परPNा अ2ध7नयम, 1995 कG धारा-16 मJ व9णFत, ’’उ>तर पिु:तकाओ ंका 

सरुb-त रखा जाना- सयं,ुत �वेश �7तयो2गता परPNा से सबं2ंधत उZतर पिुQतका परPNाफल घो5षत होने कG 7त2थ 

से एक वषF तक सरुMNत रखी जाएगी" वा,यांश को ’’उ>तर पिु:तकाओ/ं ओ0एम0आर0Sheet/Digital Data का 

सरुb-त रखा जाना- ’’झारख"ड सयं%ुत 'वेश ')तयो�गता पर,-ा/अ[खल भारतीय ')तयो�गता पर,-ा या अPय 

पर,-ा जैसा Nक रा5य सरकार 7वारा )नणD)यत से सबं�ंधत उ>तर पिु:तकाओ/ंओ0एम0आर0 Sheet का 

पर,-ाफल घो�षत होने कL )त�थ से एक वषD तक एव ं Digital data को पांच वषD तक सरुb-त रखी जाएगी" 

वा,यांश से �7तQथा5पत Bकया जाएगा ।   

   झारखडं रा<यपाल के आदेश से,  

 

     

                 'द,प कुमार dीवा:तव 
                  �धान स2चव-सह-5व2ध परामशr 

              5व2ध 5वभाग, झारखडं, राँची  
 

�व�ध (�वधान) �वभाग 

 अ�धसूचना  
26  2सतfबर, 2019 

 

सं#या-एल०जी०--04/2019-288/लेज०,--झारखडं 5वधान सभा �वारा यथापाcरत और माननीया 

रा<याल �वारा =दनांक-19.09.2019 को अनुमत झारख"ड सयं%ुत 'वेश ')तयो�गता पर,-ा (सशंोधन) 

अ�ध)नयम, 2019  का 7न4नांBकत अuेंजी अनुवाद झारखडं रा<यपाल के �ा2धकार से इसके �वारा 

�का�शत Bकया जाता है, िजसे भारत का सं5वधान के अनुkछेद 348 के खडं (3) के अधीन उ,त 

अ2ध7नयम का अuेंजी भाषा मJ �ा2धकृत पाठ समझा जाएगा ।  
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THE JHARKHAND COMBINED COMPETITIVE EXAMINATION (AMENDMENT) ACT, 2019 

(JHARKHAND ACT- 14, 2019) 
 

 An Act to amend the Jharkhand Combined Entrance Competitive Examination Act- 

1995 be enacted by the Legislature of the State of Jharkhand in the 70th year of the Republic 

of India as follows: 

CHAPTER-1 

Preliminary 

1-  Short title and commencement- 

(1) This Act may be called "The Jharkhand Combined Competitive Examination  (Amendment) 

Act, 2019" 

(2)  It shall come into force at once. 

CHAPTER-2 

Amendment to the Jharkhand Combined Entrance Competitive Examination Act, 1995 

2- The words "To Provide for Combined Competitive Examination for entrance in 

graduate level vocational course of the Universities, colleges and Institutions in the 

state" mentioned in preamble of the Jharkhand Combined Entrance Competitive 

Examination Act, 1995, shall be substituted by the words "To Provide for Combined 

Competitive Examination for entrance in Diploma/Graduate/Post Graduate level 

vocational course of the Universities, Colleges and Institutions in the State" 

3- The words "Department" means the department referred to the Rules of Executive 

Business, Bihar, 1979" mentioned in sub-section-(b) of section-2 of the Jharkhand 

Combined Entrance Competitive Examination Act, 1995, shall be substituted by the 

words "Department" means the department referred to the Rules of Executive 

Business, Jharkhand" 

 

4- The words "Vocational course" means a course in Engineering, Medical Science, 

Dentistry, Pharmacy, Veterinary Science, Agriculture Science, Fishery, Dairy, Forestry, 

of the graduate standard and includes any other course of the same nature" 
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 mentioned in sub-section-(c) of section-2 of the Jharkhand Combined Entrance 

Competitive Examination Act, 1995, shall be substituted by the words "Vocational 

course" means a course in Engineering, Polytechnic, Medical Science, Dentistry, 

Pharmacy, Veterinary Science, Agriculture Science, Fishery, Dairy, Forestry, B.Ed. of 

the Diploma/Graduate/Post Graduate standard and includes any other course of the 

same nature as recomended by the Concerned Authority" 

 

5- The words "University, college and institute" means any University, college and 

institute managed and maintained by the State Government" mentioned in sub-

section-(d) of section-2 of the Jharkhand Combined Entrance Competitive Examination 

Act, 1995, shall be substituted by the words "University, college and institute" means 

any University, college and institute managed and maintained by the State 

Government/Private Sector/Public Private Partnership (PPP)" 

 

6- The words "The Bihar Combined Entrance Competitive Examination Board" mentioned 

in sub-section-(e), sub-section-(f) of Section-2, section-4 and sub-section-(1), sub-

section-(5) of section-13 of the Jharkhand Combined Entrance Competitive 

Examination Act, 1995, shall be substituted by the words "The Jharkhand Combined 

Entrance Competitive Examination Board" 

 

7- The words "Notwithstanding anything to the contrary contained in any decision, 

decree, order of any court or in any Act, rule or circular, the admission in the First year 

of the graduate standard of Engineering, Medical Science, Dentistry, Pharmacy, 

Veterinary Science, Agriculture Science, Fishery, Dairy, Forestry, and other courses of 

same nature shall be made on the basis of the Combined Entrance Competitive 

Examination" mentioned in sub-section-(1), of  Section-3 of the Jharkhand Combined 

Entrance Competitive Examination Act, 1995, shall be substituted by the words 

"Notwithstanding anything to the contrary contained in any decision, decree, order 

of any court or in any Act, rule or circular, the admission in the First year/Lateral 

entry for Second year of the Diploma/Graduate/Post Graduate standard of 

Engineering, Polytechnic Medical Science, Dentistry, Pharmacy, Veterinary Science, 

Agriculture Science, Fishery, Dairy, Forestry, B.Ed. and other courses of same nature 

as recomended by the Concerned Authority, shall be made on the basis of the 
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Jharkhand Combined Entrance Competitive Examination/All India Competitive 

Examination or other Examination as decided by the State Government" 

 

8- The words and figure "Constitution of Combined Entrance Competitive Examination 

Board- The State Government shall constitution the Combined Entrance Competitive 

Examination Board from time to time in the following manner:- 

 
(i) Member, Board of Revenue, Bihar - Chairman 

(ii) Maximum two officers of the rank of Commissioner and Secretary to be nominated by 

the State Government in Hindi alphabetical order from amongst Health, Medical 

Education and Family Welfare Department, Agriculture Department, Science and 

Technology Department, Animal Husbandry and Fisheries Department and Forestry and 

Environment Department. 

- Member 

 

(iii) Maximum two State level Head of the Department to be nominated by the State 

Government in Hindi alphabetical order from amongst Health, Medical Education and 

Family Welfare Department, Agriculture Department, Animal Husbandry and Fisheries 

Department and Forest and Environment Department.. 

- Member 

(iv) A Principal to be nominated by the State Government in Hindi alphabetical order from 

the Medical Colleges. 

- Member 

(v) A Principal to be nominated by the State Government in Hindi alphabetical order from 

the Government Engineering Colleges 

- Member 

(vi) A Principal/Director to be nominated by the State Government in Hindi alphabetical 

order from the Principals of Colleges of Agriculture, Fisheries, Veterinary and Animal 

Husbandry, Agricultural Engineering and Forestry and the Director of the Institute of 

Sanjay Gandhi Dairy Technology 

- Member 

(vii) Director, Development of Science & Technology   - Member 

Secretary 
 

mentioned in Section-5 of the Jharkhand Combined Entrance Competitive Examination Act, 

1995, shall be substituted by the following words and figure "Constitution of Combined 

Entrance Competitive Examination Board- The State Government shall constitute the 

combined Entrance Competitive Examination Board from time to time in the following 

manner:- 

 
 

(i) Member, Board of Revenue, Jharkhand 

 

- Chairman 

(ii) Maximum two officers of the rank of Addl. Chief Secretary/Principal Secretary/Secretary 

to be nominated by the State Government in Hindi alphabetical order from amongst 

Dept. of Health, Medical Education and Family Welfare, Dept. of Agriculture, Animal 

Husbandry and Co-operative, Dept. of Higher, Technical Education and Skill 

Development, Dept. of Forest, Environment and Climate Change, Dept. of Labour, 

Employment & Training And Department of Industry. 

 

- Member 

 

(iii) Maximum two State Head of the Department to be nominated by the State 

Government in Hindi alphabetical order from amongst Dept. of Health, Medical 

Education and Family Welfare, Dept. of Agriculture, Animal Husbandry and Co-

- Member 
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 operative, Dept. of Forest, Environment and Climate Change, Dept. of Labour, 

Employment & Training And Department of Industry. 

 

(iv) A Principal/Director to be nominated by the State Government in Hindi alphabetical 

order from the Medical Colleges. 

 

- Member 

 (v) A Principal / Director to be nominated by the State Government in Hindi alphabetical 

order from the University/Government Engineering/Government Polytechnic Colleges 

 

- Member 

(vi) A Principal/Director to be nominated by the State Government in Hindi alphabetical 

order from the Principals/Director of Colleges of Agriculture, Fisheries, Veterinary and 

Animal Husbandry, Agricultural Engineering and Forestry 

 

- Member 

(vii) Director, Technical Education Directorate (Department of Higher, Technical Education 

and Skill Development.)   

 

- Member 

Secretary 

 

9- The words "To conduct the Bihar Combined Entrance Competitive Examination" 

mentioned in sub-section-(i) of section-6 of the Jharkhand Combined Entrance 

Competitive Examination Act, 1995, shall be substituted by the words "To conduct the 

Jharkhand Combined Entrance Competitive Examination" 
 

10- In section-6 of the Jharkhand Combined Entrance Competitive Examination Act, 1995,   

a new sub-section (x) shall be inserted as follows: 

 

  

 (x) "To decide policy and mode of admission process" 

 

 

11- The words "The setting of the question papers and printing of the question papers and 

answer books" mentioned in sub-section-(a) of section-8 of  the Jharkhand Combined 

Entrance Competitive Examination Act, 1995, shall be substituted by the words "The 

setting of the question papers and printing of the question papers, answer books and 

Optical Mark Recognition Sheets" 

 
12- The words "Despatch and receipt of question papers/answer books to and from the 

examination centres and their coding and decoding" mentioned in sub-section-(d) of 

section-8 of the Jharkhand Combined Entrance Competitive Examination Act, 1995, 

shall be substituted by the words "Despatch and receipt of question papers/answer 

books/Optical Mark Recognition Sheets to and from the examination centres and their 

coding and decoding" 

 

13- The words "Evaluation of answer books" mentioned in sub-section-(e) of section-8 of 

the Jharkhand Combined Entrance Competitive Examination Act, 1995, shall be 

substituted by the words "Evaluation of answer books/Optical Mark Recognition Sheets" 
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14- The words "Safe Custody of answer books" mentioned in sub-section-(h) of section-8 

of the Jharkhand Combined Entrance Competitive Examination Act, 1995, shall be 

substituted by the words "Safe Custody of answer books/Optical Mark Recognition Sheets 

/DigitalData"   

 

15- The words "Combined Entrance Competitive Examination" mentioned in section-9 of 

the Jharkhand Combined Entrance Competitive Examination Act, 1995, shall be 

substituted by the words "The Jharkhand Combined Entrance Competitive 

Examination/All India Competitive Examination or other Examination as decided by 

the State Government"   

 

16- The words "Accontant-General, Bihar" mentioned in sub-section-(1) and sub-section-

(3) of section-14 of the Jharkhand Combined Entrance Competitive Examination Act, 

1995, shall be substituted by the words "Accontant-General, Jharkhand" 

 

17- The words "Safe Custody of Answer Books-The Answer books of the Combined 

Entrance Competitive Examinations shall be kept in safe custody for a period of one 

year from the date of declaration of the result" mentioned in Section-16 of the 

Jharkhand Combined Entrance Competitive Examination Act,  1995, shall be 

substituted by the words "Safe Custody of Answer Books@Optical Mark Recognition 

Sheet@Digital Data&The Answer books@Optical Mark Recognition Sheet of the Jharkhand 

Combined Entrance Competitive Examination/All India Competitive Examination or 

other Examination as decided by the State Government shall be kept in safe custody 

for a period of one year from the date of declaration of the result and the Digital Data 

be kept in safe custody for a period of five years "   

 

 

 झारखडं रा<यपाल के आदेश से, 

     

              'द,प कुमार dीवा:तव 

              �धान स2चव-सह-5व2ध परामशr 

           5व2ध 5वभाग, झारखडं, राँची। 

  

------- 
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